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[PERMISSION TO

14-12-2018 This matter was called on for hearing today.



UPON hearing the counsel the Court made the following
ORDER

Perused the letter circulated by learned counsel for the
petitioners seeking adjournment due to non-availability of the
senior counsel appearing in the matter.

List after ensuing Christmas vacation.

(JAYANT KUMAR ARORA) (VIDYA NEGI)
COURT MASTER COURT MASTER
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